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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 2281 of 2026

Subham Kumar
..... Petitioner(s)
Versus
State Of U.P. And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) : Sandip Kumar Pandey
Counsel for Respondent(s) . CS.C

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Sandip Kumar Pandey, learned counsel for the writ petitioner
and Sri Gaurav Singh, learned Standing Counsel for the State.

2. A preliminary objection has been raised regarding maintainability of the
writ petition a the first instance on the ground that the order dated
05.10.2025 dismissing the writ petitioner is appealable under the provisions
contained under Rule 1991.

3. Learned counsel for the writ petitioner could not dispute the said fact.

4. Confronted with the said issue, learned counsel for the writ petitioner
submits that there would be a delay in preferring the appeal, the delay be
condoned.

5. In the opinion of the Court, in case, an appea is preferred taking
justifiable grounds for condonation of delay then this Court has no reasons to
disbelieve that the same shall be considered in accordance with law.

6. With the aforesaid observations, the writ petition stands disposed of.

(Vikas Budhwar,J.)
February 18, 2026

Rajesh
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